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‘This, Contempt Petition is arising out of
0.A.ND.259 of 2007.
.Adil Ahmed, learned counsel for

the gApp ant is present. Ms.Usha Das;,

learrfied AddL Standing Counsel for the

of the order dated
I'ribunai rendered in
is subject matter of
aliegations in this\ Contempt Petition
No.lls of 2007. Howevkr, call this matter
on §10.12.2007; - to hich date the

0.A.N0.259 of 2007 is posted.

Send copies of this order to the

_ Respondents of this Coniempt Petition,

Mr.A.Ahmed leamed counsel for the
applicant has filed a letter of absence. Call this matter
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“This Contempt Petition is arising
0.A.N0.959 of 2007.

ou_t of

‘ Mf'Adil ‘Ahmed, learned counsel for

the Apphcant is - present Ms.Usha Das,

‘ learned Addl Standing Counsel
Umon of indla is also present.

'Now- Lomphance of ‘the

order
. 21.9.2007 of this ‘I'ribunal rendered _in

0.A. No.259- of 2007 is subject

for the

dated

allegations ;| i~ this- (Jontempt~ Petition

" No. 18 of 2007 m €all thi:
. on ‘ 10 12,2007, to which d
OA No. 259 of 2007 is posted.

Send copies of this order to the
Petition, =~ .

~ Respondents of thi§ Contempt

ate

matter
the.

élongwith the copieé' of the "(»ontempt

Petitiori No. 18 of 2007.

~{Khushiram),
' ‘Member(a)
| ¥
Call fhjié'md'rjfer‘ on
with O.A. N0.259/2007.

10.12.2007

(chfdﬁ RGY) e Ji‘;:l\
i Memb‘er.(/'\.)_-i .

02012008 along

’(M R Mohanty) " o
Vzcc Chaman “

s
-o:-. .

,(M.l‘v'\’.Mohcn’rvy)

- Vice-Chairman
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C.p.18 of 07 ~
02.01'.2(308 | in this case Ms.Usha Das,
. | jearned Addl. Standing Counsel
3. {. 10) g
. appearing for the Union of india has
. ;A%’(NOLGAM/\'\’ :
FIRUON. i . entered appearance for the opposite
' va:\'\/\_ ' 5 | parties  and she has  filed
©.2
QMKG N ‘Vakalatnama’. She also undertakes
\ Arrevnd - ‘ .
E to file reply to the C.P. in course of
_ %,;3/; the day.

Call this matter on 01.02.08
élongwith 0.A.N0.259 of 07.

W R‘NO«“&‘, o | Mmj

j Membern(A) Vice-Chairman
v\ 0
) Im
01.02.2008 Call this matter on 12t
" February, 2008 alongwith O.A.259 of 07.
. (M.R.Mohanty)
- X o ‘ Vice~Chairman:
‘ q.l 4
12022008 . © ' Call this matter on 17.03.2008

" alongwith 0.A.No.259 of 07. !

5, , —
_ : {(Kéushiram) {M.R.Mohanty)
' Member (A) Vice-Chairman
. , L

17.03.2008 .
Call this matter on 24.03.2008
alongwith 0.A.259 of 07.

W (M.R.Mohanaty)
- Member(A) Vice-Chairman
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24.03. 2008 Call this mater én. 01.04.2008
" alongwith 0.A.259 of 2007.
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e (M.R.Mbhanty)
L Vice-Chairman

'
. i'

Call this matter on 29 04. 2008

alongwith the O.A. ]/%L

01.04.2008

(Khushiram) (M.R. Mohanty)
Member (A) Vice-Chairman
nkm ‘ .’
04.06.2008 Call thls matter (on 10.06.2008
' alongwith the O.A.
P prt ‘ . .
‘/'}.,‘ N - ) g )
M (M.R. Mohanty)
‘ Member(A) Vice-Chairman
nkm
{ ill.: - I )
10062008  Call this matter on 08l07.2008 along
with O.A.
0,

gt ocr o ek

08.07.08'

learned

Heard Mr A
counsel for the Applicant and Miss U.

Ahmed,

'Das, learned  counsel the

In

~for
Respondents. Hearing concluded.
terms of the order mcoxded separately

.the C.P. is closed.

CL

: 'T( R.C.Panda)
Member{A)

Pg

(M R.Mohanty)
Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH

Contempt Petition No.18 of 2007
in
Original Application No.259 of 2007

Date of Order: This, the 8th Day of July, 2008
. HON'BLE SHRI MANORAN;IAN MOHANTY,{VICE CHAIRMAN

HON’BLE DR.RAMESH CHANDRA PANDA, ADMINISTRATIVE MEMBER

Md.Nafiul Ali ,
Son of Ex. Hav. Md. Nazibul Ali
Resident of Village: Amsing
Jorabat, near 41 Vehicle Company
P.O: Satgaon, P.S: Noonmati
Guwahati-781 027, Assam.

| | - -+++-- Applicant,

(By Advocate: Mr. Adil Ahmed)
= Versus —

1.  Brig. Azad Sameer
Commander E
Head Quarter, 51 Sub Area
Narengi Cantt. P.O: Satgaon
Guwahati-781 027

-4,  Col, R. Sirigh Rawat’
Commandant '
222 ABOD
C/o 99 APO.

: : --- Respondents/Contemners.

. (By Adv'ocate: Ms. Usha Dés)

' 3 .
' ' ‘ Uk ok KKk
. ’ :
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ORD ER (ORAL) - | \@
08.07.2008 '

DR. RAMESH CHANDRA PANDA, ADMINISTRATIVE MEMBER:

This contempt petition was moved by the Applicant in

0.A.259 of 2007 against the Respondents/Contemners alleging non-

compliance of the interim. ordf‘ér dated 21'.09.2007 passed by this

Tribunal in the said O.A.

2. This Tribunal vide its interim order‘ dated 21.09.2007
passed in O.A. No.259 of 2007 directe,d tﬁe Respondénts, “to permit
the applicant to éppear in the examination on 24.9.2007 and he may be
permitted [0' undergo the selection process, However, ﬁ?e result will be

this category shall be subject to the out come of this O.A.”

3. We have heard‘ .Mr.' Adil Ahmed, learned counsel for the
Petitioner andl Ms. Usha Das, .learned Advocate for the 'all_eged
Contemners. We | find that the Contemners have permitted the
Petitioner to appear in the examination and the Petitioner was also put
to selection process. The order dated 21.09.2007 having been
implémented by the Respondents, .the Contemners are discharged of

the contempt and notices issued stand withdrawn.

4, The Contempt Petition is closed accordinw
- o

) O\MQ‘)/ .
(RAMESH HANDR%;?ANDA) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER ' VICE-CHAIRMAN



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI 2
IN THE MATTER OF ,g

- CP No 18/2007
In OA No 259/2007
_ MD Nafiul Ali
‘ e Applicants

é

-Versus-
Union of India & others

............... Respondents

_AND-
IN THE MATTER OF

Affidavit submitted by the Respondent No {

- WRITTEN STATEMENT :

~ The humble answering respondents submitted his affidavit as follows:

1 (a) ) " ThatTam . .....oocoomccomrcrennen .
........ %Y‘%A?gaisc’\”rﬂaaf,cg%ﬁjaa\fc;&f .

A ead-gmerdaes, Sl S Axeo

.................................................. and respondent No 1— in the above case. I
have gone through a copy of the application served on me and have understood the contents
thereof. Save and except whatever is specifically admitted in this affidavit, rests may be treated
as total denial. The statements, which are not borne on records, are aiso denied and the

applicant is put to the strictest proof thereof.
(b)  The application is filed unjust and unsustainable as to both facts and in law. ‘

(c)  That the application is bad for non-joinder of necessary parties and misjoinder of

unnecessary parties.

Aéo.i Sommeet
\ \

\ N
o 4@
W{w s
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(d)  That the application is also hit by the principles of waiver estoppels and acquiescence

and liable to be dismissed.

(e) That any action taken by the respondents was not stigmatic and some were for the

sake of public interest and it cannot be said that the decision taken by the Respondents,

against the applicants had suffered from vice of illegality.

2.+ That before submission of the parawise reply the deponent would like to give

preliminary objections in the present case.

3)

PRELIMINARY OBJECTION

A)  Md Nafiul Ali (the applicant) has filed the instant
Contempt  petition impleading me as one of the
respondents/contemnors which is not understood. Basically I
am not related with the subject recruitment process for the
post Mazdoor in 222 ABOD, C/O 99 APO. As such there is
no justification to implead me as one of the contemnors
since I am not involved in any way in the recruitment
process. In view of the above, I pray to the Hon’ble Court to

drop my name from the instant Contempt petition.

That with regard to the statement made in paragraph 1 of the Contempt

Petition, the deponent while denying the statement made therein begs to
submit that as per 100 point roster maintained by this depot as per
Integrated - HQ of Ministry of Defence (Army) letter No
80992/SGT/Policy/OS-8C (i) dated 08 February 1999 there existed vacancy
of physically handicapped persons of ST category only which are required
to be filled up and accordingly the advertisement was published. It may be
mentioned that vacancy for physically handicapped persons belonging to
OBC & UR have already been filled up and only the vacancy for ST
category of persons belonging to handicapped remains vacant for the post
of Mazdoor in this depot. The copy of Integrated HQ of Ministry of
Defence (Army) letter is annexed as  Annexure —A. Thus the respondent
authorities have acted as per the policy issued by the Integrated HQ of

Ministry of Defence (Army) and have in no way tried to deprive

Z\BAJ Comeen



any category of persons. Further, it is stated that the applicant had applied
for the post of Mazdoor in the Ex-servicemen category and not for
physically handicapped category. Since the applicant has not applied in the
Physically Handicapped category, the OA as well as the Contempt Petition

do not hold any relevance and merit dismissal. The copy of application for
the post of Mazdoor submitted by the petitioner is annexed herewith and
marked as Annexure-B. On scrutiny of the application it was revealed that
the petitioner is the son of an Ex-serviceman and not an ﬁx-serviceman :
himself and belongs to OBC. However, since the petitioner was employed '
as a casual labour in this depot, the depot authorities were aware that he is a /
physically handicapped person and thus allowed him to appear in th .
recruitment procedure. Since for the post of Mazdoor he had already been
called for the interview vide this depot letter No 1523/Rect/ ADRP/X/Civ
Est dated 04 Sep 2007, it is not understood by the respondent authorities as

to why OA and the CP has been submitted by the petitioner. The
advertisement was published inviting application for the post of Mazdoor in
this depot amalgamating ST category with the handicapped category, as the.
vacancy for physically handicapped category was unfilled only in ST
category. There is no malafide intention to deprive a certain category of
person belonging to handicapped catégory. As prayed by the petitioner
there is no logical ground for advertising afresh. As per the policy direction
issued by the Higher Headquarters, required formalities have been complied
with in notifying the advertisement for the post of Mazdoor by this depot.
The prayer made by the petitioner through the para is denied. |

The copy of Integrated HQ of Ministry of Defence (Army) -
letter is annexed as Annexure-A The copy of the application
for the post of Mazdoor submitted by the petitioner is
annexed herewith and marked as Annexure —B. A copy of the
letter dated 04 Sep 2007 is annexed herewith and marked as

Annexure-C.
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4)

5)

That with regard to the statement made in paragraph 2 of the Contempt
Petition, the answering deponents beg to submit that the deponent offers
no comment to the opening part of this paragraph. ~ With regard to the
latter part of this para, it is stated that the petitioner was called for
recruitment vide our letter No 1523/Rect/ADRP/1114/Civ Est dated 04
September 2007 before issuing the order dated 21 Sep 2007 passed by
the Hon’ble CAT, Guwahati. Thus the order of the Hon’ble Tribunal has
already been complied with. The petitioner could not qualify in the
interview/physical test as conducted by the depot authorities. As per
standard operating procedure to be adopted for direct recruitment of group
‘C’ and ‘D’ categories in ordnance depot/units received vide integrated
HQ of Ministry of Defence (Army) letter No A/23801/32/Policy/OS-8C
(1) dated 23 April 2007 the selected panel list to be displayed on the notice
board of unit/establishment and the selected candidates are also to be
intimated about their selection. However the appointment letters of the
selected candidates have not been issued by this depot till date. As
indicated in the order dated 21 Sep 2007 passed by the Hon’ble CAT,
Guwahati, the procedure for recruitment of Mazdoor cannot be stopped for
only one person principally. Since the petitioner has not been selected
despite giving a fair chance to him, the contempt petition holds no
relevance as the outcome of OA has already been revealed. Hence the
contention made by the petitioner is denied as the court order has been

fully complied with.

That with regard to the statement made in paragraph 3 of the Contempt
Petition, the deponent begs while denying the contentions made therein to
submit that the petitioner did not apply in the physically handicapped
category and rather applied in the Ex-servicemen category. As per the
application submitted by the petitioner, he cannot claim any relaxation in
the physical test/interview. Rather his application was liable to be out
rightly rejected. However, since he had worked with this depot as Casual
labour, he was given a chance to appear in the recruitment procedure. It is
further submitted that the petitioner is deaf and dumb person and not

orthopedically challenged. His other limbs

A&ao\ Sameer



6)

function well as he has been performing casual labour duties in the depot
and in principle he can participate in the physical test along witl «ther
candidates. It may be mentioned that Mazdoors are select.«t for
appointment based on the performance in the physical tests and intcrview
only. Orthopediacally handicapped persons are exempted from physical
test. Since the petitioner is a deaf and dumb person, he has been exempted
from appearing in the interview/viva voce test. It is reiterated that the
petitioner is a speech and hearing impaired person as such he may be
exempted from appearing in the oral and not in the physical test. The
limbs of the petitioner other than the speech and hearing are well
functional and as such he was asked to appear in the physical test along
with other candidates. At the time of physical test the petitioner did not
raise any objection and willingly participated in the physical test. ‘The
petitioner could not qualify in the physical test as conducted by t_h<.' depot
authorities, which is a mandatory requirement for the post of MAZDOOR.
The petitioner applied for the post of Mazdoor under Ex-servicemen quota
and not against physically handicapped category. Since the petitioner had
applied under Ex-servicemen quota he is not entitled to the concessions
and facilities provided to the physically handicapped persons in principle.
The petitioner had unnecessarily filed the instant contempt petition -
without any valid ground to delay the recruitment procedure and malign
the fair image of the respondents due to reasons best known to him. . The
false and baseless allegations made by the petitioner on the respondents

are denied.

That with regard to the statement made in paragraph 4 of the Coniempt
Petition, the answering deponent begs to submit that the petitioner has
applied under Ex-servicemen category and not under physically
handicapped category. However, he was allowed to appear in the physical
test and interview in spite of wrong information furnished by the

petitioner. It may be mentioned that respondent can not stop the

o %44 Cameed



proceedings for recruitment for only one person in principle who is also
not a genuine case as he had submitted the application giving wrong
information and was liable to be outrightly rejected, hence the respondents
have published the result of the selected candidates. However, the
appointment letter for the selected candidates has not been issued.
Further, there is no vacancy for physically handicapped persons of OBC
category dnd as such the petitioner could not have qualified in this |
category. The petitioner was given a chance to compete with other
candidates in order to give him a fair chance to compete with OBC and
general category and secure a place based on merit. Since the petitioner
gave false information in the application submitted and has tried to
mislead the Hon’ble Tribunal to gain advantage, the petition is liable to be

dismissed with cost.

7) That with regard to the statement made in paragraph 5 of the Contempt

Petition, the answering deponent begs to submit that the petitioner has
applied for the post of Mazdoor under Ex-servicemen quota and not
physically handicapped category. In spite of furnishing wrong and
misleading informaﬁon on the application, the petitioner was called for

recruitment, the petitioner could not qualify in the physical test and v
interview and as such he was not selected. The respondents can not stop
the recruitment process for a single person who also has furnished wrong
and misleading information on the application. It may be mentioned that
our depot is facing acute shortage of Mazdoors and due to the increased
workload, the depot aﬁthorities are unable to perform the day to day
activities. Owing to the urgent requirement of manpower for performing the
routine work, the employment of Mazdoors by this depot was badly needed
and with a View to cope with the requirements the respondents published
the list of selected candidates. The respondent authorities are compelled to
hire casual labour for day to day functioning as there are only 319
Mazdoors posted in this depot against the authorization 536 Mazdoors.

Accordingly the case for recruitment was taken up with Integrated HQ

A%ﬂ& Lowmeav
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9

Ministry of Defence (Army) and the same was sanctioned vide Integrated
HQ of MOD (Army) letter No A/23018900/ADRP/2003-04/0S-8C (i)
dated 21 March 2007. As per Integrated HQ of MOD (Army) letter No
15972/ADRP/NAA/OS/2003-04/MP-4 (Civ) (b) dated 17 March 2007 the
recruitment procedure was to be completed by 17 Nov 2007. Since the
petitioner had not qualified in the recruitment, the entire procedure can not
be stalled and as such there was no question of disrespect, disregard and

disobedience to the interim order of the Hon’ble Tribunal.

That the deponent begs to submit that it is thus clear that OA and CP hold
no value as entire case is fully devoid of any merit. Despite submission of
wrong details in the application the petitioner was given a fair chance to
participate in the recruitment procedure. The petitioner only wants to get
recruited by any way without merit. The éase seems to be full of malafide
intention of thwarting the recruitment procedure and tarnishing the fair
image of 222 Advance Base Ordnance Depot. It is pertinent to mention
here that respondent No 2 is himself a physically handicapped person with
90% disability and uses an artificial limb and has always tried to help the
petitioner. The respondent No 2 had only employed the petitioner as casual
labour on daily wages. The petitioner is trying to gain advantage by
misleading the Hon’ble Tribunal and delaying the recruitment procedure
and thereby causing loss to the state. It is, therefore, prayed that the instant

Contempt petition be dismissed and closed with costs.

That the deponent begs to submit that there is no violation of the Hon’ble
Tribunal’s interim order. The deponent tenders unconditional and
unqualified apology before the Hon’ble Tribunal for any kind of disregard
or disrespect shown by the deponent without knowledge. The deponent is a
responsible officer of the Govt of India hence can not even think of
showing disrespect to any court of law while discharging official duties.
Based on the submission made above the Hon’ble Tribunal may be pleased

to dismiss the petition with cost.

_ AB‘ 4 Cameer
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AFFIDAVIT

I Shri %"(‘i—q, AQML Someex
Q 4
at present working as C o v P\WA e~

at ,J—\mchv/WNI[&M , 5\ S Aveo who

is Respondent Nol in the present Contempt Petition and hence Competent to sign this

Affidavit, do hereby solemnly affirm and state that the statement made in paragraph -

\ R— O\ are true to my

knowledge and belief, those made in paragraph 2w R being

matter of records, are true to my information derived there from and the rest are my

humble submission before this Hon’ble Tribunal. I have not suppressed any material fact.

And I sign this affidavit on this é‘# th day of feb  2008at & uu}o\\,\;&;

Identified by
Ao Boo .
. . | MN" e,o«LL ' A@“ 4 _ng\ua.\/
. >

DEPONENT
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rocruitmoiit o4 tho baois of opoa morit aro uot to v
eouatod against rosorved pointo, - Scloction in gpan pnoxrit
~ 4nplioc that a condidato of rosorvod catogpry hod opnnotad o

alonguyith goncral candidates and has also ant availoa ony
" polatatioas for ocpi. smont ‘20 applicablo t> rosoxv.d '
catogorios. llowovor, resvrvod catogory cwadidatoes, nolocted on n.
‘opon wozit, vill %o subsoquontly connidorod £or propotion acairel o
rooorvod catogory. thoy vill ho pleeod in theo routor againnt: \
tho points carnarkod fow Gonoral entogory. Houover, thoir sabio .
gtatuc ic to Vo nontionnd ageinst, th ir nunat ‘ipn tho rantor with “ho \
ronarks - "saloctod on ueorit of Ganursl sotagorys" .., / ‘ ‘

s ‘eP 2 e
Y .

A
%“

(g) Reooxve catogory condidator, golactod 4bxough diroct ] |
i
{



etz nh i

~onen

LA
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ROV .

(n)

The 8C/ST cancidatos, whe are placod i fhe suloct p‘.m:"'f
‘.;' virtue of soni--ity and ’Wuﬁrc wwld. -0 prountac agatant
tie quota of gonural ew Lugery, »‘\. npite of sxcuus
reprosogtotion of such retorved ca togory in the highor poo
Such candfdates vould howover - by shom fasinst respoctivo
rosorvod poiats in tho rostor iflany »Q axve’ polats aro vacan*
N fu case uo rosoxve points axg Vagaut’ i,;utho ontiro rostor of
<10 highor post to wiiich theso ocaydidatpy’ are promotod, thoy
i1l Yo shown ia t. ancess 4o} of - mo@ospoeti\ro resorvo
cato'-or_/ and adjucted in tho roséer ix;, ;}wu‘pog\
. TR I % :‘h"‘ SR
\//// (§) Wmile £1lliug up tho- Yonorvad cut@go;y~pppj (SC aT/bDﬂ
as per thoir prescriboed percontarso, &ho' HAnit. pf 504

reservation on t42%al vacancies haiig © llwl wa- mnol/cnlando;
soar in wvach calra/pozt muet ho hmn') in dind, For oxamplo, if
\.ot‘ 20 vacaicien oy relecasud, tas naxirun vachien vhich

cr: Le filled ua by 2/52/0LC o ':uu not excoxd 10, lgwovor,
thc nuaver of weosorved category porsa.ucl. tp. be n'“’Qde for ¢

“particular post duriaz ono rouruitaont drive may wo .ad weded ;q
such a fashion thac 2uring a panol/caloutor youx,.the: Ya0a)010L
fi1lod by the rosorvod catozory dowa: nos 6xco0d- 507 png” «g\ta‘«,

vacaacicd filled up for that pest &u 49(1 :»,hu.t yoar, "

*(k) Soparate rostcrc dro to Yo prcpar@é for a1ffiremy

. nethods of appointnoat, 1.0, dirvoct rocraitoont and ‘pronodion,-

-, taking into account tho stronsth of inounhmts ccalng. Jinler o,
2 particular mothod of anpointema it
¥

(l) ‘In caso in Dapoty Unita. whnio a ¢odro ie sp amoll thet
the nothed proacri‘ ~ for oroepar a.tmn of raotor dpes not pernit
rosorvatim €5 gll tho throou cplogorics i,c, S¢/s% /O”C then in
such casca,, t‘m folloving sactd ,m will bo takou m--,,

31

(1) Tho Dcpoto/Unitu oy cauaj.dor prcparing a comnon
roator for all tho. ppsts ha.viug tho ‘suno pay scalc in
tho eanc catogory 1,0, sanc group and controlliug.
'authority, ps proceribod in DOI‘Q_’}:‘O Ojf No. 42/21/49«&100
datod '20,1.1952 and ‘subsoguent 0:d&rs . roproduscd 2t page
70 to 74 of tho Drochurc on Rosorvotion for achouulod
C'xu\to & Schedulad JTridves ?I.’it,‘hu Editicm).

(11) If 4% is aot pessitle %o r-qnort to sach .
groupings, thcu tho nydol rostor for cadro straigih
upto 13 posts, which 18 cacloaol with Appenlicos to
Ana¢xurc II, III znd IV to DOPAY QN:do 36017/"/90-—
nd 02 Jul 9'1 ray bo .fouo\md. g .
: g theco roBtor arc oxplai. ol in
tho o:plnna*ory no%oo :Ln the .'Lppcné 208 to Aanemurg I,
III anc IV to IOP T'o flid O‘II 5, Hoyevor, whila tol.«.owiur'
the nodol rostor givea ia &ppm«.&i 08 to DOPifts 1141 O -
tho coucoraed Dopots/Uaits heve €8-bo taroful. fa-
aisuring that thoe poiato. for véopoctivo catogoriou in
. tho rostor aro dotornmined as por rosorvation porecantage
avplicadle in the renpestive stato aad not as por .
reydrvation porcx.qt:;go pa il de;i.a hagie vhich havo
boou used in tho DOPLI's Lhid modol rostor, Uhd nothed
-of—iotorui,.xi,a" podutoe for voopoctive caterarice in tho

roator as r Logional wareantagn {8 flluoiisrtod ‘hrru{;h
an exanple (a0 per roc2rvatiay porgontarco qo*:lm::blf PR
. lahsractya) in Awmomure 1 %o thic Appondis,
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. Lo aﬁd) Anothor zothou 49 bc.‘mg dw;ﬁod by druy I'Q,,/}ac}‘o
-I ““Miimach in caisulfation with DOPLT fLor inplercsting post
‘taood reviood rocters for gmall q;"?m ¢ mm,ch will he
comunicWed rubsequontly, .
R

Prcyu@iﬁg af Ronier

(n) z,uilu‘prc;\nripg poct baced rosorvation vostor, it hap to .
be Lept in zl,t wm&z,.;boﬂgagggégpe:@ ooty SRt gl 1@9?%&%&@%@
§M4ﬁb92 Posto authoriAbd* 4o rospuctive dcpotn/units,

‘ﬁ Rnastor wero roquired to bLe pronarcd immodiatoly aficr the

\ tcsue of tho lotter of DOPAP Qi dated 02 Jul 97. In cape the
/ resteor hae not bocn provarod &0 far for any poss, the ssoo may
he preparvd fcnodiately, bwr*n/ﬁu&.ts, Heﬁ 3 no recruitnont’ xma SR

offectnd after 02 Jnl 91, Tho cddxo strensih oo iy 0¥ of '
~prevaratioh of roshe r‘“"'“&_gﬂﬂim e i‘f‘ﬁ"ﬁg b wﬂmiwn, Coe~
Ta the Lopoto/Ju’cr., vhore any ¥ C:fUi Thont Tan 4 s afrip

02 Jul 97, edjustuunt in thn 7 ntgnilial kel 1 R

hold bt*u\,ﬁ‘x on 02 Jul 97, fn ‘Bad %‘f‘ zp?*’é%m,’“%%%ﬁlm

the resptetive nolate will Ue deosnmed voeenst and are te bo

filled as explaiacd later uader the bhonting "Iaitial Oporation

of Roster". 200 poin:s roctdy Tor dircet rocruitmeat cnclonod

aith DOPEY letter, dated 02 [.) 97, 45 0aly au exar:le, whoa

totzl po..\.s auth for a particula. poot aro 200 and the
+ , rosruitzoat n'oc(.o" o cu all Iadid basic aad not on rogional
, “3..-1 ¢ ‘he rester will be first prepared oa tho basic of *ho

narvontages of rosorvation for tho: yosarvod GutC"OriCD AT .
2 rospeotivo Swtus/‘l‘orriloxios for divoeet rooruitnont proccos, ,
“W@Ver, for pronoti sl Dotis-tho.Loonploe 'ﬁiﬁ"mq in IQTT .
létter mwi Jz) 97 may bo £o1lovod .

g (n) Lfter putting the sorial nunber as per suthorisation ua
+=" \g'post, tho poiuts for rospoctive cotessries dn the rootor will
X ¢ detorninod ae per reunevetic norcuuinge applicalio dn the

Ps °

rospective viate, A rasttr has boon nreporad fov the State ()
Mahorastra and pl.accd as an ozarple 2t Linomre I to this
Appoadix to Lllustrate thic, 45 Ludicated i tho nodel rocter

given at Aincaure IT of the DOPURY letter dated 02 Jul 97, tho

oethod of making o roctoer ia to multiply cach post L th“

rorcribod perecntage of regervation for difforont rocorvad’
W zaxics, ~TAO point atv vhich tho maltipie for a catcgory i .
roachos or cxcocds & conplotce nunber 40-Rg i w..cwvod fm: (AR

catcgoryy .Due carc should be tako: 119 Qvex,.;g,x weeg tuk o
%, difforcat recorved catcgordos. This has alxuady !mou
' "anplifiod in tho-neded rootor ool Aanomrs I o U e Appoadix. -
JIn caoc totcl numbor pf points ¢oing o apy saicgory Lokl choxt

of. thc nunber ac por proocyibed porcantago of rosoxy etim for
. that category, then requiscitc Wanching unay be donc ot the cnf‘
“I- Y49 conpleto the poiats as pex prescribod ‘pore ontasgo for £
citegory, as 1llustrated in innzxure I Lo this Apnoundix,

. . ’-' e ?/ﬁroz
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(c} Qneo tho potats {or different ea 1bprardcs have hootn Fo -
T oasigrodnod dn the vaid mantor, the asiual roster "i’.‘ll bo \P’@L
p:;:;mxod au per a{}dcl rovtor #tren a6t :;‘hw:mro 1. 4s.thic - '
“ppeaddxs adadmn throe opaces will bo kopt for oach point of
r:;atcr to accourm wte future gd justnontso ., in tho’ i'on‘ccr At Ay '

Ve required duo to rotircamont, prouot:i..n, f:not;h rocruitnent or N

a1y other rcasca:, ALloaguith aano, | w dav 0/4; rocruitacnt is v -
alco to b¢ nantigue, A

liﬁ_hx.mh\ti&x af pstor : - \

() Ouoq- the. rocter is propared oo a"rﬂains\r oz;e.'op. tho .
oxioting otroagth of vercoancel in they ponted f%‘h be ad f4otod
. 4n tho roctor, A list of oxioting currrmu w:il ho nr'.nroé 30
por nonlority 4.2, date of roeruitno. fnmm»i.m 40 Lhe P(‘fu
‘ho persoaacl beloagiag to different saierorics f.04. .
SL/ST/ODC/Geu will b placed exdctly in teccanding gvdor of
_Scalordty ngatlaet thc painis portoiuiug to tholr roupeciive
“3atIidrieo, The seaior 0oot camployoe of any catogory wiIl ocCupy
the firot poiat pertaining . Yo his -rospective catogopy end so
one Yor oxample, 4n tha | apdol roster givon'a¥ Anncrure 11 to
thic Appoudix, the scaior nost SC candidate ds to gceupy tho
fidst podnt carmirked for SC catesory. i.c, SC-1, az Srl lic 15.

(q) Tho SC/ST/OBC cadidates, solocted on opm norit in

. dircct rocruitmont, will be placed agaiyst the pointo
pox:txiniuf' to geacral cutofmry - Bouever, theiy caste sdatun
vill bo maatloacd azainet thvir nuiee in the "«gi cr ith tho
_ronarks ®Sclocted’on derit of Goucwynl ato ';ﬂr\'

L -

(x) The steff bolougiug -~ 0DCE, Mo wore reswui ‘el prior &5
05-09=93 (dato of offzxct of rece rmuo‘ for 0OCr. arc 9 bo
treated as cvoral catcrgory candidates, Paly peisacus reeruited
ca or aftor 8-9-93 agoinst. reservatica (¢r ODCz aro to be ‘
countzd agaiast rescrvation. of 0BCs 43 a <adre And adjucted
ocainot OBC points in the roster. ‘

.—-’ ( ) & Sunmary goatafning toinl avth orised stroairth, held

3

’

’tucnsth and-total points Lo cach ¢y cGOEY; 140y SC/ST Jonc [
for any porticular post wiil .bo pro;mxcd fnttho nonner as
NTrsteated Smeuro IIT to thic Lpponddsfian’ paeted ga the
firat paro 2f the roster, aftor gotiing duly ¢ gund "i‘tJ dato

- Adn Ot(iccr/()b 'i"‘ Suimary is $p bo updated Mf"“arl . -
Fﬂr cxanple, whcae “hoerve i oany "‘J}n”" in pordtis v b :
r.zard to any poat oa azcouat of nrs «q*;_,"u. r«‘t*!""‘w;:, froce
recraitnegd cic, froch Sumnary el will ue propax and

arcied &1 the rovte dul; o theuticntsd by Adn 0ff*c'¢1~/OC

A{t) “ia cave there in na oxcess piprentatacion of auy af
.cavogorias, 1.0, SC/ /sv/Q3¢/Gen, tac Walaace OtlplOVbCu vill “o
ohown in the €xcosc list of tho reopective eafegory ia -

-// kﬂn.acndiug order of ocniority, Bxcomu list for all- the

Ie

sategorics will b3 invariably atvchod with rconoctive roctere,
~+ ‘fhere will bo coparutec cxceon lj,pt for cach cavegory £.¢y,

‘ sC/ST/0EC/Gea catogory. Whaaever ouy podatl pertuining to any
catogory falle vacant ia .hc ro ter on accolady: soivoncat or
any othor 'rc¢acou; the caaior . 5% ozacooc onp lnyco& in tho cxzcons
1int for that particulor cotosory will Yo firvt 2d4acied
azadnut the waneant point *1 tho rauter 20 pey w dortty,

P/

to) kwj;et}p
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‘cho;c filu.ng up any vecant: poz.m by riemisusmt tho CELCO0B
1iot attachod with tho concerned rostex . ail b vee ol dato,
tne vessat polat for the reas™ nd gatogoriee yill 9 il
Irech rccmitncnt only whon L.oTC ted BT cxnfs GOV Antan
veloaciag to-the catcgery for uyhien “ho vroont polat 18
aavnorked, If the supmaiy ~f the psoto in he rooter 4o updated
. regulurly, the positica giah yomurd 10 ORCOUC holding of oy
ca'.;c;::';- 1411 alco b> clearly vic* ble from tho cummary

(u) I apo there i cnegni TODY racnkation of ony cﬂ*~cn P
or | 111*11: £or ToCoTY 'h_,fx n o au"»l/calcn:\c: year 9 Troiel
’

reanmion TIILe 1 1 )il Do csccodid, tac FIEorvA DOLnND
vill b clzdpnzd 2a vent ova t

aoint dil] be £131oG up,
o ver Tresh r‘cru..:"m ) ongtion 1u W r‘\ex:vul*cn.

qensvesian £a7 Shyatenldy Sanstganadl Aad BT esne)

{ (v} In tie DOPET' e fvid Q4 .dat 23 02 el 97, v e L

i clarifi-d ao to hov the: b f\ﬁvmwa_,,,‘,n.gwg; k,;;,;g_q;;&,;;}b}g,
Landtcapyed pcroo.*s ent ‘,ﬁ}f@t ri y fox !_;_p_ ‘C‘/

G'El‘%‘_)p__{ pccfu\lv are. %o be o han hod “In Ehe roviccl poat

o cd-rostor, ferc it io ¢l r‘i‘lccx t' ;; ),hf~ rc.;grw Z

Phyo ically liand copsed peroond Al i CCmO Ykl 2‘&')

cc‘ccd Tn hoplzoatel faohioay 'ho*:oac iho 1eo
2 vcr‘c.mm s YRt A AESD: "\'~'N"
—*ﬁéﬂﬂﬁd . i ¥ e - ’ F PN S gusty (AN v .
AY Tt v‘“‘ﬁv Lyl & 65277 £ VNN R e
s eta ™ 3{6‘ ¥ ad y
\1_ \rgwtj . s
L4 .

P ed An,.mocur L
noiny - fnr f}\o {immaoTvic.-20a ond,
o1t Y. ;(55-. "bq c I_@gtc& priys to roosy rc.uﬂﬁ‘.
[ hor,mcu. noivding o B0XVe é«.tbnorfbh' 4.Cy

T o Phyuinally mnﬁmwped ek TR CEvLeoRon, thusg !

“czi""%um o p};mod againtt wonpootive emgm“"w" pelato
(sc/s'v/om;/f‘&r) o tho router,/uhorcvox applicanley ol _
tlzcrcr.ftar the. balaace vecorve vacuackces, £or BC/BT/OLE i1l el
wnslced out for f*lling up repeinda; vacancico ag peT the s-*ri‘,l ’

o yf vecint posts ia tnc roster, For Phycically Londicapaod
“perseas, Arny i letter o aoggzloc's/mncy/ou..sc(;) e\ma.
{1 Scp 98 my be rofc*rud tg. Sinilarly, with regard te '
QX 1 ( % Zé;ﬁa;;pmoxx, attoa’ci'm ic
Sl ar. g i JINGE . gt 1'1 Y 4

.."’fwﬁm" |

dotc s It 4o roitera tod that in cohpd ionoo with Ammy [1R71eHER AT
Ho u099"/Po..torn/Oo—BC(i) datet 24 Jan ‘Zf' 4n rootors of ths
Dopo-u/Uniiu iu.cl\ ding CODs are ¥.q drcd o be inspeet c,(‘/
seratiniced by tho Tiudenn Offdeond nondnc tnd ot e €y 3.“\\-4, R
+41) subnit the cowcolidated raopors o this e vy P onar 99

0
m}ﬂ D _ )
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RESERVATION IN RECRUITMENT T
~ /é\

, o
1, Reference $hiVHQ letter No 60992/ 5CT/Palicy/05-6C(1) dated 08 Feb 1999

2 InAppendix ‘A’ to Army HQrs lstter under refarence, wider groun Mecding
% Reservotion for Physically Haoindicappsd. end ExeSamilcamer' ofvar sub pare )
add sub paras (W).(») ond fresh group headleg and sub pora (y) as under-

. ’ ‘ '

(w) This HQ (05-8) shall maintain a separate 100 point roaster for
6n 'C and *0' separately, in which each cycle of 100 pcln*s shall be divided inte
three blocks, comprising the following polnts :-

P

2 () 1%Block -  Point No t to Pow:No 33
; . i
7 (i) 2% Block - Point No 34 to Pomf rie 67
i) 3fd Black - Point o 68 4o Peint Ny 100 s P2
, Ll
| " g Liger WMo /o380,

'Sg; ﬁfﬂ 3 (w)Q() £ 5; added n e AvT
f/ﬂaéed/rs ge (/) oA 16 F+b Sws’ f CP No ,/L)
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{ODLL ROSTER FOR_DUIMIGILATAG, RBSRVARION POLU.
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Recsrvation .
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FgR CATION FOR 5AZDOOR
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N
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hereby certify that all the particulars mentioned above are correct and true to the best of
my knowledge. (c) If particulars mentioned atove by me are found to be false at any stage.
I shall be held responsible and my selection be treated as invalid.

\v' P
s
AT
Davp 16202/11/0081 j0708 S.gnl'.uix'(’, of the Arnlis 1t

KW e
AP e

&-O\' 41 ’;‘."; I3 v M
' a..-l““ o ,qrgmw‘;

RREFIRE AP VTN

[0 Q9 AFO . J
> . N _
2 Name i full (in block letters) COND AT TNl e .
% Father’s Name MO -..l{\ilf‘l‘lil‘EUk.ﬂ.LI ............................... .
B.  Post.pplied for CoDAUSEY L D Q...V.‘!ﬁ&?‘?.'.\f.f.ﬂh’]?\ ................ .
3 Date ¢! birth TR '.\\. s 1 YO TP OO PO PP PP P T PR TRR LI
R (Supnvurting documents duly rertificd nttached)
5. Droascn: Age (us on 01 Sep. 2007) LA Yrse &, . tonths o i Bars
6. Address in Full: ) e - i ’a
a) Permanent e AsAs T TaRIEIT NG ME MUTLE O NErF DIVES |
ML})Z.A“VPQL%W"*\ R |
P8 NOONDART Lt i |
POST.L0EE LR, =L DAL momfv\’f/j\ y |
b) Present (Correspondence) A S ) f
............ e R 59 F ,
- Qi ‘
7. Whether PH or Ex-Scrvicemen N ST A A TORAT e ;
_ {Supordng Gocunents duly ceriificd atlached) ~
*8. Category (ST/OBC#Gen) R T O OO PP PO PIPPPISPPRPR P PRI ,
9. Nationality ' c  TINDT BN e i
10. Religion LRSI e e e : _
11. Educational Qualification L EIGNT. PASS. U NE READL NG %)
(Supporting documents duly cer. red att.iched) iy
12. a) Copy of domicile certificate and rauon Carld duly .24 4 should be eaclosed = ‘,\‘
Pplication.
“~ b) Employment Exchange Card duly attested by a Gazetted Officer. \ é
13. Personnel already in Govt. employment should bring NO OBJECTION CERT 'ICATE 2
from employer. :
14. Three copics of passport size photograph c¢f the candidate duly attested by Gaz- _‘."
Officer should be enclosed with t.e application along with self addressed stau., o 13
envelope. A
15. The candidates are required to bring the supporting documents as required in the .‘.
apuwuc ation form it original at the time of interview. In case any candidate faile ' suHmit k.\
the aocuments in original at the time of interview he/she shall not be considercd Y- the
interview. .
16. Any incomplete/blank information will render the application as rejected. >
17. Declaration: a) [ hereby certify that these are no criminal cases pending against me. (b}l 'i



1523/Rect/ADRP/  /Civ Est

l—/

- 1@m;§§€m@@miaiffs e

222 fAdv Base Ord Depotl

L)1+ PIN ~ 909222
”“_f//// £/ 59 ARG
599 Gep 2007

—MA psEsOL AL
C/n pr 0 MAZIBUR AL/

/) Lk = ASING TORABAT NIVE miLs

- 1 vVec Coyd Jo- AT AN

Mouv2a- PANGAR | ,Ps-—;vooNMOT/

G+ ‘7 _CALL LETTER FOR RECRUITMENT OF MAZDOCRS
1. Refer your applicavion {or the subjecec post.
a. Your name has been recommended by the Belesction Board., Y.

are raquired to appear for physical test and interview on J- Se;

200/ at OBOOh at 222 ABOD Footbail ground elongwith the «c¢all
letter. '
3. You are required toibring original certificates of the photo

copies submitted by you alongwith your application as per follow-
ing details :- '

(a)

(b)

{e)

Education Qualification certificate.
Proof of age.

Employment Exchange Registration/Identity Card

if registered.

(d’
o~

(e)

(#)
4. You
original

(a)

(b)

Domicile certificate/Ration tavd.
Caste certificate (ST/0BC candiuates onuy)
Discharge Book (Ex-service meh only)

are also required to bring the following certificates in

Diploma/Experience certificate i# any

Character certificate isiued by » RQazetited office~ o

or after 11 Aug 2007.

(Rajilly/ Vaid)
Lt Co .

fdm QDEficer
tor Commandant

vl
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ADMTNTSTHATIVE TRIBUNAL, ﬁ%
GUWAHATI BENCH AT GUWAHATI. L Z
CONTEMPT PETITION No. (¥  OF 2007 3

>

0.

1

A.

IN

NO.259 of 2007

IN THE MATTER OF:

A Petition under Section 17, 6f

the Administrative Tribunals

Act, 1985 praying for

) (lpu-ﬁﬁﬂéa

punishment of the Contemnors/

Respondenté for non-compliance
of Interim Order passed by the
Hon’ble Tribunal in 0.A.
No.259 of 2007 dated
21.09.2007.

-~ AND -~

IN THE MATTER OF:

Md. Nafful Ali
.. Petitioner/Applicant.
~VERSUS. -
The Union of India & Others.
..Respondents/ Contemnors.
- AND -
IN THE MATTER OF :

Md. Nafful'Ali
Son of Ex-Hav.
Md. Nazibul Ali
Resident of village- Amsing
Jorabat, near 41 Vehicle
Company,
Police Station- Noonmati,
Post Office- Satgaon,
Guwahati-781027

.Petitioner

neds



1. Brig. Azad Sameer
Commander,
Head Quarter, 51 Sub Area
Narengi Cantt.
Post Office~ Satgaon,
Guwahati-781027

2. Col. R. Singh Rawat
Commandant

222 ABOD
C/o 99 APO.

..Respondents/Contemnors

The humble Petition of the

above named Petitioner:

MOST RESPECTFULLY SHEWETH:

1. That your humble Petitioner had filed the Original
Application No.259 of 2007 before this Hon’ble Tribunal -
against the Impugned advertisement for recruitment to the
post of Mazdoor in the Office of the Réspondent No. 2
(i.e. Respondent No. 4 of the O.A.) and also seeking a
direction from this Hon’ble Tribunal to direct the
Respondents to advertise afresh the post of Mazdoor as per
the existing policy and gquideline enumerated under ‘The
Persons with disabilities (equal opportunities, protection

of rights and full participation) Act’1995.

2. That your Petitioner begs to state that the aforesaid
case came up for admission on 21-09-2007 before this
Hon’ble Tribunal. The Hon’ble Tribunal was pleased to
issue notice to the Respondents and in the meantime, the
Respondents were direcﬁed to permit the Applicant to
appear in the examination on 24-09-2007. However, the
result of this category shall be subject to the outcome of
the 0O.A.”

Nofiel AL,



Photocopy of Order dated 21-09-2007
assed in O0.A.No.259 of 2007 is
?‘!:TTQ‘.'E'? RO e pass
Guwehet Sinch annexed herewith and marked as

7 ANNEXURE- A.

3. That your petitioner begs to state that as per the
Direction of this Hon’ble Tribunal vide order dated 21-09-

2007 passed in O.A. No. 259 of 2007, the Respondents had
permitted the Applicant to appear in the said examination

and also issued Admit Card No. 1114. It may be stated here

that though the Applicant was allowed to appear in the\

said examination he was asked to appear for the?%ﬂ¢wﬂ
examination along with the General candidates and not A
under the Physically Handicapped category. It is to be
stated that the Respondents / Contemnors intentionally
conducted the examination of the Applicant along with
general category candidate and not in the Physically

‘ Handicapped similarly situated candidates.

Photocopy of the token issued by
the Respondents to the Applicant is
annexed herewith and marked as

ANNEXURE-B.

4. That your Petitioner begs to state that in spite of
the Hon’ble Tribunal’s Interim Order dated 21.09.2007 the
Respondents / Contemnors has published the result of the
total selected candidates including Physical Handicapped

category. As such, the Petitioner is compelled to file

this Contempt Petition.

—

Photocopy of the Select List is
annexed herewith and marked as

ANNEXURE- C.

5. That your Petitioner begs to state that the

Respondents/Contemnors have shown disrespect, disregard

Nobiul Ay
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and disobedience to the Interim Orders of this Hon’ble
Tribunal dated 21.09.2007. The Respondents/Contemnors
deliberately with a motive behind have not complied with
the Hon’ble Tribunal’s Order dated 21-09-2007 passed in
O.A. No.259 of 2007. As such, the Respondents/Contemnors
deserve punishment from this Hon’ble Tribunal. It is a fit
case where the Respondents/Contemnors may be directed to

appear before this Hon’ble Tribunal to explain as to why

they have shown disrespect to this Hon’ble Tribunal.

5. That this Petition is filed bonafide to secure the

ends of justice.

In the premises aforesaid, it
is, most humbly and respectfully
prayed that Your Lordships may be
pleased to admit this petition and

) S .
issue contempt notice to the

Respondents/Contemnors to show

cause as to why they should not be
punished under Section 17 of the
Administrative Tribunals Act, 1985
or to pass such approprfgzgﬁgza;r
or orders as this Hon’ble Tribunal

may deem fit and proper.

Further, it 1is also prayed
that in view of the deliberate
disrespect and disobedience to this
Hon’ble Tribunal’s order dated 21~
09-2007 passed in 0. A. No. 259 of
2007, the Respondents/Contemnors
may be asked to appear in person
before this Hon’ble Tribunal to

explain as to why they should not

Nup\,‘b\[ Pf{;
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be punished under the Contempt of

Court Act.

And for this act of kindness your Petitioners as

in duty bound shall ever pray.
..Draft Charge
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DRAFT CHARGE

The Petitioners are aggrieved for non-
compliance of the Interim Order dated 21-09-2007
passed by this Hon’ble Tribunal in O.A No. 259 of
2007. The Contemnors/Respondents have willfully and
deliberately violated the Interim Order dated 21-09-
2007 passed by this Hon’ble Tribunal. Accordingly,
the Respondents/Contemnors are liable for Contempt of
Court proceedings and severe punishment thereof as
provided to appear in person and reply to the charges

leveled against them before this Hon’ble Tribunal.

N
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AFFIDAVI

I, Md Naiful Ali, Son of Ex-Hav. Md. Nazibul Ali,
aged about 22 Years, resident of Amsing Jorabat, near
41 Vehicle Company, Police Station- Noonmati, by
religion Muslim,‘ do hereby solemnly affirm and state

as follows:

1. That I am the Applicant in O. A. No.259 of 2007

~and also Petitioner in the instant petition and as

such, I am fully acquainted with the facts and

circumstances of the case.

2. That the statements made 1in paragraph Nos.

), —— of the Contempt Petition are
V4

true to my knowledge, those made in paragraph Nos.
2,3, 4 — of the petition being

matters of records are true to my information, which

I believe to be true and the rest are my humble

submissions before this Hon’ble Tribunal.

And I put my hand hereunto this affidavit on thls
5H 2l day of Wowu), 2007 at Guwahati.

Na\'ﬂllt/\! ﬁ/;

Ideptified by DEPONENT

) )\ R

Advocate (M Solemnly affirmed before me by

the Deponent who is identified
by Adil Ahmed, Advocate.

(ke 256"y
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‘(INTRAL ADMINISTRAT IVE TRIBUNAL

: GJNA"',\TI BENCH
Q_;{_D;RSSHEET

-

L. Criginal Applicetion No. ] «QS*L/O}—
24 Mlse Petition No. R /-

3. Gonte'npt Petl* ion No. "__,___,__.'_../

i

4.' Rev:.ew /ippllcan‘thn !u'a.,___*___,___/

Applecant(S LLC\ \\\ c\,\-/u\,\,\i AL -VS— Union of India & Ors

Cn

| g %AN—md/w 7
Advocate for Sthe Apphcants.-, MA}\ )Q/‘W\N\AJ Qn\\ /

.

u{!}u e ot 1 Yie .
st

A.dvocate for the Re spondants - ("’ (i 61

= T 20 S =i dof Tof TEhe TTibun W

.. o - - —— % & g
o - -

aa v

e —— - ———— &

v

19,07 7
Ve o Thc aoohcant is a ohvsxcallv Handxcaoocd

ocrspn with 75% Ltanng and spcech impairment.
He &clongs to otb}.r Backwaxd Class Commumtv v
o, 1 as bccn cnga&cd bv the Rcspondcnt No 4 as. xf

Teibt R I g U T R R X LL P
Casyal Workcxf sm‘%c Octobcr, 2000 At a ﬁxcd pav of \o D

Fal o‘,,:f r'\’
. Rs. 1@00/-, In tPc lmcanumc thc. Rcspondcnt No 4

ERIAYIEY W

} advc‘%—\jscd-thc 18 sts of Mazcloor and mcludmg ;"

,‘-:"AA‘
r ST 02 OBC 07 and Gcncralf
J‘M f {‘\”r .. ’

i . rcsc:ivc vacancu::s

QHOWCVCI‘ ‘ tth yacancics whx:h »‘havc been
?lx%rcd for thc _yg%qally f{andicappcd pcrsons" .

'th ST catcgow. 'I’hcrc arc no \

ate vacancic %r phvsxcallvk handxcappc

[N )ri m.‘&nm‘ ”f P Fow 1 40-3\( L \b. _',',.’ :z H

R
persqos. ’I‘hc sa.td advertisement is total vxo}‘auon of
g Wyt Qz,&w,a.%‘,; ) DK

'mnddhnc and poliics. cnumcrated ‘in . Scctmn 33 T A

4i Tea \: ER R
‘and }’,6 of the “pdrsons with disabilitics [cqus ll

oppof\lunitics_. protecction  of rights and full
parti&ipalion} Act'l%)‘.ls which is reproducad  as
followg
t “Sectioxi 33
Reservation of posts:- Every
appropriatc Government shall appoint
in every estublishunent such percentage

of vacancics not less than thicc
' Contd/ -

TR

] e

SAITIS W SO O KPR B RSN ISETRYRTE
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Aot AR

S 21,9.07 :
- : ' Dcrccm for pcrsons or class of pcrsons »
with Sabulf'v of Whl\.h 4 OnT  poroent b

cach shall be, xt:scwcd lox' pcmous ~
suffering from ‘}f"“*ii "."ﬁif

1 i 'v‘fvvi" Yo i
) Blindness or low .vision’ "k
i} Hcaring mpanmgnti SIER ~
ilij Loco motor disability or cerebral
R : .. -. - palsy, in the posts zdcn ""-d for -';
o , cach disability, - b Ly
* ~ Provided ! " that" thc ' appmpnate vd
f‘ovcmmcnt ay having rcgard to the
type of work carried ' on ‘in ‘auv )
, _department or establishment, b) S
\‘ .  notification subject to such, ° oyt
conditions, if any, as may |be specified
in such uuhfn.aticu, \.-A\-mlu- any
establishment from the provisions of
this Section.” | ow

The impugned Notiﬁcation is also
produced as ((Annexure- Q) whmh is the datc -
of intervicw and sclccuon on 24.9.2007. ok

1 ha"c hc:ud MrA. Ahmcd lcarncd
conmnsel lm the apnhcant and. Ms.U.Das
lcarned Add1.C.G.S.C for thc rcsooudcntq

C,ousxdcm\g the 1ssuc mvolvcd | am of ’

- \( t

; the vww thdl noLxcr mav bc 1ssucd to the * . “
: i .

4

stpond('nts lssun uotnr.‘c on the: .

'
I
|
'

mspondcms In the mcanumc § dm_ct tlxc

rcsoondcnts'to Dcm:ut thc aoohcant to ax)ocar

# ER )
' .o in Lhc cxammatxon on 24 9. 2007 and he mav :
'ﬁ.t ‘ ” LEPLL " : e U‘ RS P e
‘i SR be ucrmmcd to undcrgo the sch:cno_n .
"*t't . cal [T L S
{ = omccss Howcvcr ‘the  result wxll ‘be this
l,&\- .
E COPY catcgorv shall be’ subjoct to thc min\comc of '
h .l, ."1, , "1 LI & ",“ ety .
f%fﬂafq - this O. A R Lo
S .y N N «
\ w«ol.ov:) ' .
T fiyg; Tﬂ’—\c\ RNat Copy of the order be furnished to the
Q"emm;.‘ T o) counsel for the partics and also be furnished
u; 7,-{;,» ;-.‘T',“,f....w'm © to the Respondents No.3 & 4 bv Snecial
Gl Y Mcssc.ngu.
"Bql’qi E’u Cuowy, 4“,5 ‘
s Post the matter on 6.11.07, |
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ANNELXURE--

- -

. o LISTOF SELECETED CANCIDATES : 320 [

SNO  NAME 7 TAPPLNO T mmeem mee— ]
1 _ BWOYRABHA _ 42
~ GANESH BASUMATRY ____‘__2“5(_3*________ L o

__ 3 __JIRANCHBONGJANG _ _ 1085 . -

6
7 ___MEH=NDRA 354 . e ]
8 __RAIUPACHANI 367 . . o e
9 77 ) e -
1 PanA K SAl -1 e
11 MdUAWALALI S5 B
12 _RATNESH KUMAR 456 o i

16 NARAHIM AL 584 e

17 SANJEES KUMARRAL 12 R
18 _SUFRNARERAT . 1033 o R L
e e e S - A - e - - v_l - . - e e e e e . R e meam

NKBKBORA 19 S ]

__JOGESWARDAS 425 S o
__CHIFS_AN,_J['I' SINGHA 176 -

o) i.h w ‘N

15 SAN.EEP KUMAR 51 o o ‘ S ,
14 _RAMKUMARRAI . 1080 o e
15 7 SUNIL Siivi35 BORA 7 389 _ o o o

- S e

7
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File in Court on,.ﬂ\.\..‘f{.

v ' ' 9\'}/ Court fficet. , 2

3
o
2
_é A
IN THE CENTRAL ADMINISTRATIBE TRIBUNAL 3 % ,
GUWAHATI BENCH, GUWAHATI - .

IN THE MATTER OF :

<

Don
tie

N
\Llog

Add
02

CP No 1872007
In OA No 259/2007

S MD Nafiul Ali e
L f o wvam | Applicants
‘ Ceuliat o T R T Y : ' ‘ )
- ' -versus- -
@XD Union of India & others

AIRTET wravls

............... Respondents
Crweliati Bench
-AND- ' L ——
IN THE MATTER OF

Affidavit submitted by the Respondent No 2~

WRITTEN STATEMENT :

- The humble answering respondents submitted his affidavit as follows:

‘ ThatIam C01 RC& e'no\ar
det Comanam daxk. k2 AB@:])....%.. .

................................................................................................

and respondent No = in the above case. I have gone
“through a copy of the apphcatlon served on mer. and have understood the contents thereof, Save and

except whatever is specifically admitted in this affidavit, rests may be treated as total denial. The

statements, which are not borne on records are also denied and the applicant is put to the strictest proof

thereof.

(b)  The application is filed unjust and unsustainable as to both facts and in law.

(c)  That the application is bad for non-joinder of necessary parties and misjoinder of unnecessary
parties. ‘ ' '

=
(@]
=

AN
-
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% “»\
3
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File in Court‘ On ------- sresssscseetd

\P?C\

Court Ofﬁcgﬂ.

(d)  That the application is also hit by the principles of waiver estoppels and acquiescence and liable
to be dismissed. | )
(¢)  That any action taken by the respondents was not stigmatic and some were for the sake of public

interest and it cannot be said that the decision taken by the Respondents, against the applicants had

suffered from vice of illegality.

2. That before submission of the parawise reply the deponent would like to give preliminary

| obje.ctions in the present case.
PRELIMINARY OBJECTION

A) Md Nafiul Ali (the applicant) has applied for the post of Mazdoof in 222
ABOD, C/O99 APO in response to the advertisement published in the -
Newspapers in Ex Servicemen category. His application for the post of
Mazdoor is wrong and liable for rejection since he furnished wrong and
misleading information showing his category as “Ex servicemen”. On
scrutiny it has been revealed that the applicant is only 23 years old and he is
the son of an Ex Serviceman and belongs to OBC categbry. It may be
mentioned that there is no vacancy for physically handicapped candidates
belonging' to OBC category.  There existed vacancy for physically
handicapped candidates belonging to ST category only. Acco‘rding.ly, the
advertisement was publ_ished amalgamating the physically handicépped.“
category with ST candidates. It is reiterated that there is vacancy for
physically handicapped candidates belonging to ST Category and the
advertisement was published accordingly. The petitioner has filed the instant
Contempt Petition with malafide intention to stall the recruitment process

thereby causing financial loss to the state.

st
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* B) The applicant has no valid ground to interfere in the recruitment
process of 222 ABOD, C/O 99 APO. On scrutiny of his a'ppl_ication
for the post of Mazdoor it is fevealed that he belongs to OBC
category. In fact, there is vacaney for physically handicapped
candidates belonging to ST category only. As such, he has no mofal
fight to challenge recruitment procedure. The depot authorities have
given advertisement for the recruitment in the light of the 100 point
roster maintained by this depot. The petitioner has not fulfilled the
required criteria as per 100 point roster meintained by depot.
Moreover, the petitioner had submitted wrong and misleading
information on the application showing his category as
“Ex-servicemen”. In ’spite of the fact that his application had wrong
information he was called for appearing in the physical test and
interview vide this office letter No 1523/Rect/ADRP/X/Civ Est dated
04 Sep 2007. Further, if is stated that the petitioner is not an
orthopaedically handicapped person and as such he was asked to
participate in the physical test along with other car\ldidates.‘ The
depot authorities have not committed any error in allowing the
petitioner to participate in the physical test along with other
candidates in principle. In fact proﬁciency. in physical work is the
mandatory requirement for the post of Mazdoor. The petitioner had |
failed in physicel test and interview and as such he was not selected.
Other qualifications like painting and Art have no relevance to the post

of Mazdoor.

That with regard to the statement made in paragraph 1 of the Contempt Petition,

the deponent whﬂe denying the statement made therein begs to submit that as per
100 point roster maintained by this depot as per Integrated HQ of Ministry of Defence
(Army) letter No 80992/SGT/Policy/OS-8C (i) dated 08 February 1999 there existed
vacancy of physically handicapped persons of ST category only which are required
to be filled up and accordingly the advertisement was published. It may Ee
ﬁentioned that vacancy for physically handicapped persons belonging to OBC & UR -
have already been filled up and only the vacancy for ST category of persons
belonging to handicapped remains vacant for the post of Mazdoor in this depot. The
copy of Integrated HQ of Mlmstry of Defence (Army) letter is annexed as
Annexure —A. Thus the respondent authorities have acted as per the pollcy issued by

the Integrated HQ of Mlnlstry of Defence (Army) and have in no way tried to deprlve

b Sl
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any category of pefsons. Further, it is stated that the applicant had applied for the
post of Mazdoor in the Ex-servicemen category and not for physically handicapped
category. Since the applicant has not applied in the Physically Handicapped
category, the OA as well as the Contempt Petition do not hold any relevance and
merit dismissal. The copy of application for the post of Mazdoor submitted by the
petitioner is annexed herewith and marked as Annexure-B. On scrutiny of the
application it was revealed that the petitioner is the son of an Ex-serviceman and not
an Ex-servicemen himself and belongs to OBC. However, since the petitioner was

employed as a casual labour in this depot, the depot authorities were aware that

he is a physically handicapped person and thus allowed . him to appear in the

recruitment procedure. Since for the post of Mazdoor he had already been called for
the interview vide this depot letter No 1523/Rect/ADRP/X/Civ Est dated 04 Sep
2007, it is not understood by the respondent authorities as to why OA and the CP has
been submitted by the petitioner. The advertisement was published inviting
- application for the post of Mazdoor in this depot amalgamating ST category with the
handicapped category, as the vacancy for physically handicapped category was
unfilled only in ST category. There is no malafide intention to deprive a certain
category of person belonging to handicapped category. As prayed by the petitioner
there is no logical ground for advertising afresh. As per the policy direction issuéd by
| the Higher Headquarters, required formalities have  been complied with in notifying
the advertisement for lthe post of Mazdoor by this depot. The prayer made by the
petitioner through the para is denied.

The copy of Integrated HQ of Ministryhof Defence

(Army) letter is annexed as Annexure-A. The copy
of the application for the post of Mazdoor submitted
by the petitioner is annexed herewith and marked as
Annexure —B. A copy of the letter dated 04 Sep 2007

is annexed herewith and marked as Annexure-C.

4) That with regard to the statement made in paragraph 2 of the Contempt Petition, the

answering deponents beg to submit that the deponent offers no comment to the
opening part of this paragraph. With regard to the later part of this para, it is stated
that the petitioner was called for recruitment vide our letter | No
1523/Rect/ADRP/1114/Civ Est dated 04 September 2007 before issuiﬁg the order
dated 21 Sep 2007 passed by the Hon’ble CAT, ,Guwahéti. Thus the order of the

Hon’ble Tribunal has already been complied with. The petitioner could not qualify

in the interview/physical test as conducted by the depot
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authorities. As per standard operating procedure to be adopted for direct recruitment
of group ‘C’ and ‘D’ categories in ordnance depot/units received vide integrated HQ

| of Ministry of Defence (Army) letter No A/23801/32/Policy/OS-8C (i) dated 23
April 2007 the selected  panel list to | be displayed on the notice bbérd' of
unit/establishment and the selected candidates are also to be intimated about their
selection. However the appointment letter of the selected candidates have not been
issued by this depot till date. As indicated in the order dated 21 Sep 2007 passed by
the Hon’ble CAT, Guwahati, the procedure for recruitment of Mazdoor cannot be
stopped for only one person principally. Since the petitioner has not been selected
despite giving a fair chance to him, the contempt petition holds no relevance as the
outcome of OA has already been revealed. Hence the contention made by the -

petitioner is denied as the court order has been fully complied with.

5) That with regard to the statement made in paragraph 3 qf the Contempt Petition, |
the deponent begé while denying the contentions made therein ) to submit that the -
petitioner did not apply in the physically handicapped category and rather applied in
the Ex-servicemen category. As pér the application submitted by the petitioner, he
cannot claim any relaxation in the physical test/interview. Rather his application was
liable to be out rightly rejected. However, since he had worked with this depot as
Casual labour, he was given a chance to appear in the recruitment procedure. Itis

further submitted that the petitioner is deaf and dumb person and not orthopedically

challenged. His other limbs function well as he has been performing casual labour

duties in the depot and in principle he can participate in the physical test along with

other candidates. It may be mentioned that Mazdoors are selected for appointment
TN S — T — TN

based on the performance in the physical tests and interview only. Orthopediacally .

handicapped persons are exempted from physical test. Since the petitioner is a deaf
and dumb person, he has been exempted from appearing in the interview/viva voce
test. It is reiterated that the petitioner is a speech and hearing impaired person as
such he may be exempted from appearing in the oral and not in the physical test.
The limbs of the petitioner other than the speech and hearing are well functional and
as such he waé asked to appear in the physical test along with other candidates. At
the time of physical test the petitioner did not raise any objection and willingly

participated in the physical test. The petitioner could not qualify in the physical test

as conducted by the depot authorities, which is a mandatory requirement for the
“post of MAZDOOR. The petitioner applied for the post of Mazdoor under

M&ﬁm KM
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Ex-servicemen quo-ta and not against physically handicapped category. Since the
petitioner had applied under Ex-servicemen quota he is not entitled to the
concessions and facilities provided to the physically handicapped persons in
principle. The petitioner had unnecessarily filed the instant contempt petition
without any valid ground to delay the recruitment I;rocedure and malign the fair
image of the respondents due to reasons best known to him. The false and baseless

allegations made by the petitioner on the respondents are denied.

That with regard to the statement made in paragraph 4 of the Contempt Petition, the
answering deponent begs to submit that the petitioner has applied under Ex-
servicemen category and not under physically handicapped category. However, he
was allowed to appear in the physical test and interview in spite of wrong information
furnished by the petitioner. It may be mentioned that respondent can not stop the
proceedings for recruitment for only one person in principle who is also not a
genuine case as he had submitted the application giving wrong information and was
liable to be outrightly rejected, hence the respondents have published the result of
the selected candidates. However, the appointment letter for the selected candidates
has not been issued. Further, there is no vacancy for physically handicapped
persons of OBC category and’as such the petitioner could not have qualified in this
category. The petitioner was given a chance to compete with other candidates ‘in :
order to give him a fair chance to compete with OBC and general category and
secure a place based on merit. Since the petitioner gave false information in the
application  submitted and has tried to mislead the Hon’ble Tribunal to gain

advantage, the petition is liable to be dismissed with cost.

That with regard to the statement made in paragraph 5 of the Contempt Petition, the
answering deponent begs to submit that the petitioner has applied for the post of
Mazdoor under Ex-servicemen quota and not physically handicapped category. In
spite of furnishing wrong and misleading information on the application, - the |
petitioner was called for recruitment, the peﬁtioner could not qualify in the physical
test and interview and as such he was not selected. The respondents can not stop the
recruitment process for a single person who also has furnished wrong and misleading
information on the application. It may be mentioned that our depot is facing acute

shortage of Mazdoors and due to the increased workload the depot authorities are

unable to perform the day to day activities. Owing to the urgent M
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requirement of manpower for performing- the routine work, the employment of

Mazdoors by this depot was badly needed and with a view to cope up with the

requirements the respondehts published the list of selected candidates.  The

respondent authorities are compelled to hire casual labour for day to day ﬁmctio'ning

as there are only 319 Mazdoors posted in this depot against the authorization 536
Mazdoors. Accordingly the case for recruitment was taken up with integrated HQ
Ministry of Defence (Army) and the same was sanctioned vide integrated HQ of
MOD (Army) letter No A/23018900/ADRP/2003-04/0S-8C (i) dated 21 March 2007.
As per integrated HQ of MOD (Army) letter No 15972/ADRP/NAA/OS/2003-
04/MP-4 (Civ) (b) dated 17 March 2007 the recruitment procedure was to be
completed by 17 Nov 2007. Since the petitioner had not qualified in the recruitment,

the entire procedure can not be stalled and as such there was no question of

disrespect, disregard and disobedience to the interim order of the Hon’ble Tribunal.

That the deponent begs to submit that it is thus clear that OA and CP hold no value as
entire case is fully devoid of any merit. Despite submission of wrong details in the
application the petitioner was given a fair chance to participate in the recruitment
procedure. The petitioner only wants to get recruited by any way without merit. The
case seems to be full of malafide intention of thwarting the recruitment procedure
and tarnishing the fair image of 222 Advance Base Ordnance Depot. It is pertinent

to mention here that respondent No 2 is himself a physically handicapped person with

~ 90% disability and uses an artificial limb and has always tried to help the petitioner.

The respondent No 2 had only emplojred the petitioner as casual labour on daily
wages. The petitioner is vtrying to gain advantage by misleading the Hon’ble
Tribunal and delaying the recruitment procedure and thereby causing loss to the

state. It is, therefore, prayed that the instant Contempt petition be dismissed and

“closed with costs.

That the deponent begs to submit that there is no violation of the Hon’bie Tribunal’s
interim order. The deponent tenders unconditional and unqualified apology before
the Hon’ble Tribunal for any kind of disregard or disrespect shown by the deponent
without knowledge. The deponent is a responsible officer of the Govt of India hence
can not even think of showing disrespect to any court of law while discharging
official duties. Based on the submissioh _made above the Hon’ble Tribunal may be

pleased to dismiss the petltlon with cost.

s
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at_222 ALoD clo 99 AfD who is

Respondent Nugin the present Contempt Petition and hence Competent to sign this Affidavit, do

hereby solemnly affirm and state that the statement made in paragraph A _ & S Ct '

are true to my knowledge and belief, those made in paragraph 2,5 bW % 6 L 'l

‘being matter of records, are true to my information derived there from and the rest are my hUmble"j

“submission before this Hon’ble Tribunal. 1 have not suppressed any material fact.

* And I sign this affidaviton this AR th day of December 2007 at Q RPN 1y

Identified by | | S\\ j\/\ QW
‘W% | R S Rawat :

- | - DEPPNENColonel ,
w,i enle . : , '~ Commandant
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authority, as proescribed ia DOP&T*s Oif N9 42/2'7 9GS
‘dated 20.1.1952 and subrcocnb <odare seprosuc -t at paze ' o e
TO t9 74 of thce Jrochure on Roservation foar Schceluled . }
Caste & Schedulad Trives (1HEht Editien), ; ]
\ . ‘ _ “File in COUrt ON st |y
(11) If 1% i6 not pessidle to resort to shch -~ i
groupings, then the nadel rostor for cadre strmgth f&.\ S
upto 13 posts, vhich ic ciclased with Appepdichs o Court Offcer.
Amaexurc YI, III and IV to DOPST Oi No 36002/2)S6~ ‘ —

pod 02 Jul 97 may be folloyod, The . B
. opcrating thesco rostors arc jexplai.od in .

explanatary notes in the Appendicos to| sanemure I1,
III and IV to DOP &T's ilid OM, ilowevor, phile follouvihag
the nodel rostor givea in Appeadiccs to DOP&TYs ivid Ok,
-0 the emcoraed Dcpots/Units hovo to#bel¢amé£ul;in
cncuring that the poits for véspective categorics in
. the rostor arc dctermined as per roservatilon percentas:
annlicadle in the voswective state 2ad aot an por
rogdvation percoaicgce on all ladia has sich have
been used in the DOFLLYs 100 nohcl o Te Tha nothol
, of deternining points for renpociive catogarvics ia o,
roster ac per rosicnal poreoniagse io Fvravod davoush
an oxonnle (a6 por = norvavion pevoontaseeonlicable i v

linharacira) in Amcsmure I to thie Appendiz,
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A

" ®roparation af Rosier

" (n) wmile Proparing post basoed reservation roster, hoo th

T breparatioa of rocter ma:

- ldttor

T " ) l(b ” File in Couri O;
N .
S} ' 3
- (111) Another uncthod is being dovised by Army 71Q/Wgts
Braach in . camsulgation vith DOP&T for implemcating past — _——
based recvised roycters for small cadros, vhich will ne CIEA IRgtE  JEE S GARLR Y
comumuiice ted tubacquantly, Lo

Ceutral Acu,...ii. o ¢ b,

v

be ept in.viow + 300, poinke of FEERTERNEA AT N 33
tho“gunbor of ‘ponte atthorisod %o rospective dcﬁg%a/’units.
Rostor were required to Lo drovared immoddately after the
icsuc of the letter of DOPER 0N dated 02 -l ¢7, In cade thc .
roster_has not boon prepored so fay o g Po8t, the sanc: my s ]
be prepgred icnadiately, Denebn/Unite, ‘whevesfio rocrustoent was
¢ffuctod after 02 Jul 97, 13 cadre strongih as on dats of o

De addustad in the roste . dovever,
A1t8, vhore eny reocruiinent was dme afier
02 Ja) 97, ad jmotnont i the rostow will - dc a3 “tho
neld strongih on 02 Jul 97, In caso of retirimont pronoiion,
the respietive pafats il o dcchiod - vacaat and axro0 to vo
filled as cxplajsed later uador the healing "Initial Operation
of Roster™., 200 points rostid Tar direct rocruiimeat cnclised
with DOPET letter, dated 02 Jul 97, 46 0aly aa < zamplc, vhen
toval posts auth for a Parvicular post arc 200 anéd the -
reeruitoent procesc is ch all Indid hascic aad net on rexioinal
tasic, The rosfer vill be first'prepared on tho basic of the
rereantages of rosorvation for the roservod categories in
rospective States/Torritorics for direct rocruitmont proccis,
Sowevor, £or prouoti xample ziven in DODCT
ul 97 may be followed,

r QAT FaTHety
“ Guwenat: Beach

:

(2) “after putting the soriai aunbor-ac ‘per airthorisation iw
a'post, tho pu:ztcr roupoctivo eqto¥pydos: firtirq roctor wiil:

be ¥otorninod as yer Poacrvatisi poweanters apsiiEeiic 4n the S
rospoctive siate, S X ¥ostnyrmas boon -prepaesd. L0 g State -
Haharastra and placed as an oxarple 2t Annomare T 49 this  —~ — -
Appendix to illustrate thic, ™ As fudieated inv the nedel rocter -
glven at Auncxaurc IT of the DOPST lettor dated 62 Jul 97 y, tho

ncthod of maldag a roster is to mltiply cach.psst by 4he
reecribed percentage of roservation for difforont roc exvod
cateporics, O POINE A% whioh the maltiplo for a category

reaches or oxcceda a ‘coinplete nundber i8 g bo reserved for ¢hat
catcrory, -Duc cakc should be’ taken to cdvealy spacc out the
difforeat resorved categorics, This has alroady boon )
“aiplificd in the nodcl rostor amd. Annemre I to this dppoadix, .

JIn casc total nunbdor pf points going to any- caterory fall short

of  thc nunbe?® ac per proeseribed poercentazo of rosoervation for
\that; category, then requisitc bunching nay. b%e dono at *w. end

to 2oiplcto the points as Tor preceribeod perccntige for that
citegory, as illustrated in Anm. zurc I BoAehis Lpnondix,
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f . (c) Oanc the poiaty oy Mfforoat eatonories tav: ween -7 T LS
z" detorndiod in the waid nanner, the actual rost v will b . I
. | propered au per aodol rhotar given ot lnnemire 17 iy thio *
l? Loacaddiz, dadmt iroo spaces will be kot (ox ocach paint o) Y
| .reoter to acconniate futurc ad justneats’. in tho roster an zop N,
. be roquircd duc to r~¥ircneant, pronotinn, freak racriitoont &

\ aw other reasar, Alooith aane, the 4o ¢ 0f rcemitnint o
L - [
L

(2) Once the roster iv proparcd as explainod above, the
cnistiag stroassh of oersonnel in that post ds to e adjucted
. ia the rocter, A lis* of cexicting perscucel will b propzrca
‘ por cealority i.c, date of rocruitncat/provotion 1o the pact,
\ Me nersoaacl beloaiag; to different categorict 1.6y,
$¢/ST/OLC/Gen will bi pleced oxdetly in doccanding ordor of
| caaiority agaiast thc points pertaiadng to their rospective
. catcgorics, Tho-scaior 105t cmpleyse of muy catezory VETL acorpy
\ the first point pertpining to his respoctive catogmy end oo '
_ 21e Ior cxmamplc, ia thic ' aodcl roster given ab Aawncyxure I o
| thic Anpeadix, the scaior noct SC candidateds to oceupy tho
firct point carmaricd for SC catezory i.c, SC~I, at Srl lio 15.

| (@) Tho SC/ST/OBC condidates, soloctod on open moril ia
~direet rceruitment, will be placed againnt the points
- pertaining to gonsral category. licuevory “heiy caste status
will be nzationsd sgeinct their nanos in the rgteor with the
| . renarks nSclected on .icrit of Geucral Catogory,”
L]

| (r) e steff beloasiazg <o 0BCs, who worc‘_rpc'mitml orinr Lo
08-=09-93 (datc of cffcect of rescrvation for 0BCu) rre tn bo '

| treated at moacral catcgory candidatos, Oaly psavi-as reeruite’ 7
on or after 8-9-93 . adnsl reservatiom fér OBCc are to bu g

| comt-d amaiact rescrvatim of OBCs in .z cadre and 20 justdd .
acainct 03¢ sotnts in the roster, . N

| (s) A Summary goataining total ;mthor_iscd stronfiiti, hold . s

;. -oetroagth gnd-total points for cach_cakesoryy 1e0y 8C jﬁ@/()?i‘l /cea

for'm"Mer poot w22 pa propared in tho Mo er as

IMREtRa ot Srpefare IIT to: thic Appendix and pasted on the
Tirsi pade ot tho ¥aptor, attop getting dul® si.ggcd '!i#h date
VoAl 0fticer/0C, T Sunpary is -t9 be updated regularly. -

. For cxanple, vheaever tore 48 any chgnge in position with ‘

‘ r.zard to 2y post =~ azcouat of prondtion, retireomenty, frouh

-7 peervitocgt wte, fresh Sunnary ganet will be proparct and

< —~- masicé oi the wostow duly ~ theaticated by Adn Officer/OC,

< (t). "In case there is an oxeess riprescataiion of awy of hz
Do cauogoricg, ieCy sc/st/0nc/Gea, the Walance Cnploroid will v
‘ _-chowm in e cxcese list of tho respective catenITy. 'in
. -~ dcocending order of scaiority. _Bzcezslist for all the
17 eaterzorice will be invariably aticehed with rospective rosvere.
/ ‘ . Phera will be scparctc excass 1ipT far cach category 1.2, .
’ o AC/ST/QBC/G;;n cotogory. honzver any poiat ncrtainineg to 2
T . . catazory falls vacaa® iq o TE.nr onoacem o Lices b e
' e other Teato.; e £Uuior fout cveton o S ESERTRTE S
1:5t for that partic:lar co.e. 0¥ ill o fier o g
| azaiast the N AT PO Ak 3 WA VIS et sty L2TL U
i ~ File in Court on............

N

Court Officer. :
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‘ ' Court Officer.

Sefore Tilias up any vreaat peint by rrergitaecnt, the cxéesu
1izt attached with the ¢ .cerned rostex will be looked into,

™ec vacant peiat for the race-ved calegories will be £illad hy
Tresi reeruitncat ocaly vhen thare are ne cxeess candidates -
Laloasing to the categery far wiich the vecant peint in %«';”T'-{ sy s witasaw
carngrked, If the sunmary of the wants in the rater ic v P Gandsl Avu.stiative Tobun.d
resulerl:s, the position with ro~ard 4o cyxeecrs hel' o~ 0~ ’
catasom rill alce o clenrly visible Tron 1 =a oare, !

. e " Do
(u) I‘r; cac: thore IS ecxcest roprecontatisn of oany catonery - ¥ :
o -:I,T 1} it for ré'&:r"-" n in & pMch“lcndcr AEX a»-.ml r-a‘u-l q“m" ' ’:
vreanelan 11led 15 T3k l tO bc ¢ CC"(‘u,d the ro CC""" nOl‘lk _ Crwehet 'Eenc & 2
il Ly skipnod aad noxt v:‘\.‘_‘.t noint Ji‘l be filled up, ' :
wiontver Troch r*r'rll..zv.n/wr'\n tion 18 undariaken,

CRegomvntion for Mhwysianlly .'.:.l_nlth' capie’ and Ly-S-wricanc.

(v) Ia tie DOPAT's 1\1uQ,I. datad 02 In l °‘7, i‘.‘ is x"\'i: :
clarifi.d as to how thc, J '
Liandicap; )ed pcruoixs ena ‘" Ex-.,\r\,:.c"-x lor U_i" t-gu /

D1 S_rocpective 'ygrg_tc ¢ ad Jactcd in L+ 1""3..,( " Toanh
ocd, rnoter. Oorc it is clarificd tiat the rosgv far th:
Physically Handicapscd perscons wnd Br—goiryiccne ] t 'a.o

foctc& in horigontal fashioa,’ \.hcroo.c 'Lhc res pvation for
SC; Yo 6 vortical fauh:.ca. ; APRADY L0 TEgoy :
”'.l ",_ 'Q& ,"ﬂt 'vx X
g it T2 T T ey :

td_be £i3)c Ly the vaeeh ‘5"‘::13.1 h:.- fj, t‘____;,_,,.

¢lQs aro tY 1
o.:c\n.,‘r‘:ed for tho Pgl,_.,;.call,z__._.mi,g i

the Laid.dom pea‘ccntcx_@‘c. R cruif o3 -
| PRYDICEILY o g ;aunt

for othor vacécnc: c" ) 0t & 4
’ OS¢ Physically :Imc‘icappcd o u}.-!)ul"ic aon, ”m”_
s vould bo placcd amainst respactive eateopdricm poiate

e~ -

(SC/SQ/ODC/“BA) in the roster, vhorcver apnlicablc, an'
tiforcaftor the. balaacc rescorve vacancies for SC/ST /onc will e -
workod out for filling Wp rominl;z vacancics Gf po= tac Surinl
no of vc.c_vxt poaf.. in the footer. Por 2hycicdITd Heondicoppoed o
| prre=ms, ey 0a letter io 80992/30T/Policy/05-00(1) dated T
11 Sop 96 my bc rofcrred to, Sin:i,larlys uith rogard to ' '
pereantage of adgexvation fg: »g.v,- on, alumtizm ic
- :1Q STV TR, -»u-\ B RS 3, 4 LG4
’fm-;.,-p,wvmmu clf 2
§ 2e

Y RN t'-g:‘ ety
DESs "- L ‘,.‘ "' o .

dote ¢ It 45 roitcrated that in cmmllunca wvith Army Q10 cTar
o 80992/8'}»\.(:*0/0 =3C(i) datae¢ 21 Jina 76 the rocters =of o
Dcpots/Units facluding COD: arce roguired o be imupoctd/
cerutiniced by thae lioicon Offieoys poundnted at U Convands, iz
vill sudbnit the cousolidaied report to thiis 10 by 31 liar 99,
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o CATION FOR MAZDOOR o
N - Ammé)ow{e. 3
o T N
XL £ ’ \ ¢ — -
The Administra Sy NN S - ‘ _
222 ABOD, S e
C/0 99 APO File i CunTl OB mmmeemeers Lf

- Court Officet.

1. Namein full (in block letters) D NATE L AL
2. Father's Name R NAZ TR AL
3. Post applied for L DAUSDUNR. A *&@MﬁTMM ORISR
4. Date of birth L 2AMAEST Fheenseneeeens St ¢ e
(Supporting documents duly certified attached) ., . ' s n
5. Present Age (as on 01 Sep. 2007) c LAY O ....Months: ...<Q....Days |
6. Address in Full: s ‘ '
a) Permanent — .,A:A.&L—.Aw,ms«.\.. QRARAT. NTNE PATLE. (SRR, K VEC
. Sotx sarafom atee® | Mo A T SPNRRRT oy
Cential Ayms..us\.mi\’c T. Duk.d “R:b:."dw.ﬂ.m»‘x‘x’
, PORT.LOREMLE. LR
b} Pr%sent (Correspondence) o3 TP
'131313'? PRt i . JNNNNE DUUPPIPRPPPR // /
i W v B ch Leceessaesecstreroatias
‘ﬁﬂ' P T Y YT EX TR R AR YRR R AR A AR
7. .Whether PH or E3-8ervicemen WS ¢ P o TR 10| A WU WURE PPMRIRN
{Supporting documents duly ceriified attiched) v+ - o T,
8. Category (ST/OBC#Gen) S | X R i F R B
9. Nationality ' L ENREAN . et ree e LA
10. Religion Y YT R A o OO QPP Srpery eeeerreeenaes
11. Educational Qualification : :-..EI.@!!Z'.T...Eﬁé).ﬁ&.’.‘!.ﬁ.ﬁf—.ﬁ@ﬁ | Lo TR

(Supporting documents duly certified attached) :

12. a) Copy of domicile certificate and ration Card duly certified should be enclased with the

application. ' : N
..b) Employment Exchange Card duly attested by a Gazetted Officer. : _

13. Fersonnel already in Govt. employment should bring NGO OBJECTIN “ERTIFICATE
from employer. . mt

14. Three copies of passport size photograph of the candidate duly attested b: Gazetted
Officer should be enclosed with the application along with self addressed stamped
envelope. .

15. The candidates are required to bring the supporting documents as required in the
application form it o isinal at the time of interview. In case any candidate fails to submit
the documents in original at the time of interview he/she shall not be considered for the
interview.

16. Any incomplete/blank information will render the application as rejected. :

17. Declaration: a) I hereby certify that these are no criminal cases pending areinst . (bl
hereby certify that all the particulars mentioned above are correct and.irue to the best of
my knowledge. (c) If part.-ulars mentioned above by me are found to be false at any swdge.
I shall be held responsible &nw. .ay selection be treated as invalid.

P

Si at\..xr(‘:—of the Applicant

Davp 10202/11/0081/0708
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Amm e xure ‘¢’

QP 222 Adv Base Ord Depot K

e PIN - 909222
c/0 99 APO

6}9 Sep 2007

182> /fract/ADRP/ /Civ Est
D pagiuL AL
$/p m D NAZIBUR AL/

—AMmSIA ORASAT NINE mit s
V/LL V'H“‘(""‘Z-l vee oy) Po- SAThAo

MOUZA» PANBAR | (3 -Noo/dmof /

fr—
Gy H'Y _CALL LETTER FOR RECRUITMENT OF MAZDONRS /
1. Refer your applicavior {or the sub jecc pest. _—
2. Your name has been recommended by the 8B8election Board. You

are raquired to appear for physical test and interview on .- ‘iep
200/ ut O0BQOh at 222 ABOD Football 4 aund alonguivh the call
letter. :
3. f&u are required to bring original cevtificates of the phote
copies submitted by you alongwith your application as ber follow-
ing ‘details : -

(a) Education Qualification certificate. [ Ro—

(b) Proof of age. ‘ ooy, j:qt?i%m F ;

c) Employment Exchange Regi:stvration/Identity
.f registered.

(d) Damicile certificate/Ration cavd.

\e) Caste certificate (8T/0BC candiuates onsy)
(#) Discharge Book (Ex=service men only)

4. You are also required to dbring tﬁdl#d&lbwing-cartjficasps v
original : -

(a) Diploma/Experiencev certificate if hnq.

(b) Character certificate ivsved by a Gazetted offic:~ .
or aftér 11 -Aug 2007.

-,

{

- Al / .
(Rajilv/ Vaid)

7l I Lt Co
Adm Qfficer

for Commandant

Pl

SRR L s



